
Central AdiiiiHistraave XribuKal
Principal Beneh

O.A.No.841'2004

New Delhi tliis tine S"'' day ofFei>™ary> 20(55

Hon'ble Sliri ¥JC Majotra, Vice Cliairman (A)
Hon'ble Mrs. Msera Ch.Mbber, MeBEber (J)

Shri R.C. Ai'ora

S/o Shri Kliairati Lai
Senior Section Engmeer (Const.)
Northern Railw'ay, Nev^^ Delhi.

(Applicant present in person)

Versus

Union of India; Tlirough

1. Hie General Manager
Northern Railway,, Baroda House,
New Delhi.

2. Hie Chief Personnel Officer
Northern Railway, Bai'odaHouse,
New Delhi.

3. Hie ChiefElectrical Engineer,
Northern Railway, Baroda House,
New Delhi.

(By Advocate; Shii R.N. Singh, proxy for
Shri B..V. Sinha)

V
V

-Applicant

-Respondents

ORDER (Oral)

Hon'ble Shri V.K. Mai'otra, Vice Cliali'iaan (A):

Heai'd. .

2. By virtue of this OA, applicant h.-is sought implementation of directions of this

court contained in Tribunal's orders dated 13.5.1993 in OA-1025/89 seeking promotion

in Grade Rs.700-900/2000-3200/6500-i0500 w.e.f 1.1.1984 against upgraded posts

under restnicturing scheme with all consequential benefits including seniority etc. It is

found that applicant had eai'lier on filed CP-217/94 against non-implementation of

Tribunal's aforesaid directions. Tliis C.P. vide order dated 1.11.20C54 was dismissed.

Tliereafter, applicant had approached this Tribunal through OA-1593/96 w4iich, too was

dismissed vide order dated 17.2.2000. Applicant has now stated that both the aforesaid

CP and OA-1593/96 were dismissed as the respondents had made wrong sta}.ements,



therein. Tlie present; proceedings ai'e not rnaiotainable in our view. However, applicant

at this stage seeks and is allowed to withdraw this OA to mideiialce appropriate process of

lavvfor redi'essal of his gnevaiice.

(Mrs. MeeraCUiibbor) M- 0- o n\~
Member (J) Vice Chairman (A^ g-, Z.-

cc.


